IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH
"AT HYDERABAD.

0.A.NO.892 of 1995.
petween - . pated: 13.2.1996.
Bhimaiah Mallaiah | oo ' Applicant -
| aAnd
1. Generel Managér, south'Central Railway, Secunderabad.

2. Divisional Railway Manager, South Central Railway,
Secunderabad. ‘ .

e Respondents
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counsel for the applicant .8ri. K.K.Chakravarthy

/

Counsel for . the Respondents : Sfi. V.Bhimanna, SC for Rlys.
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. HOon'ble ‘Mr. R.Rangarajan, Administrative Member
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JUDGEMENT

X As per Hon'ble Shri R.Rangarajan, Member (3dm,) X

* % *

The applicant was declared as retired from sefvice'
due to medical unfitness for ali Categories w.,e.,f, 28,7.7%.
He applied for pension ang pensionary henefits by representation
dated 30,5,90, In that application he had stated | tat he had
opted for pension though he was initially a CPF optee and gave
that option form to Welfare Inspector, But for the respondents

it is stated that option form Was pever submitted by him and the

concerned authorities has never received the option form rempried

to have been hapdedover to a Welfare Inspec:tor As his case ]
for pension was rejected,he filed 0A,621/94 on the file of
this Tribunal claiming the relief of pension, That OA was

disposed of by the judgement dated 799.94 rejecting the claim,

2. This @A is filed praying for a direction to the

~respondents to grent ex-gratia payment to the petitioner under

-

P

welfare scheme as indicated by the railways w,e,f. 7,9,94 or
from any other date as decided by this Tribunal,

3. The applicantis]request;;} for payment of pension having
been rejected by this Tribunal by its order dated 7,9,94 in
03,621/94 the applicant cannot reagitate the same issue for
pension by filing this OA, However it looks thzt he is praying-
for an ex-gratia payment on some unknown welfare scheme which

was given effect from 7,9,94., It is not Known what this welfare .
scheme{ilsl quoting. However the railway board by its letter

dated 27,12,88 has ordered payment of ex-gratia pension to the
w:x.dows of CPF retirees, That Scheme does not sState that even

the CPF retirees who were alive should be paid the ex-gratia

pension, The applicant relies on the julgement of the Bombay
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Bench Tribunal dated 20,12,93 in 0A,721/92 t© grant the
ex-gratia pension. But the ex~gratia pension direé:ted to be
paid tn that OA was to the widow of an employee who retired
unde.r CPF scheme, Hence that citation has no application in
this' case fof gra;:ating himo ex—gratia pension.

74. 'l‘he next contention of the applicant is that he

‘ had’become blind and he is suffc-r.mg for want of financial
assiStance in his 0ld age. He further submits that the
respondents fail to take- ‘act‘ion on the ‘reb'reséntation
submitted by him through the Welfare InSpector opting for

the pension scheme,

5. The Court or Tribunal cannotA.“ order for any pension
impelled by sympathetic consideration) '~(!,“hless'.thelré “is a mlé_ .
to that effect, In this case no rule or instruction hés be:an‘ o
produced for grant &f ex—gratia pension to the applicant

herein, The question of opting im for penSlon scheme has
already been decided earlier in OA 621/94, the same cannot be

reopened in this OA, _ _ N ' L

T

6. Though the learned counsel for the apgalicant'ably
~ argued his case for grant of pemnsion or ex-gratia pension I am.
not able to conceed the same for want of werit in this caseg;

1

éhough I sympathise with the applicant,

7. The OA is dismissed at the admission stage itself,

~ No costs, : . ' .
( R RANGARAJAN ) g S
. Member (ﬁ) :
Dated s 23th February, 1996
| (Dictated in Open Court)
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